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CENTRAL ADMINIS TRATIVE TRIBUNAL, PRINCIPAL BENCH L/
Ou A No. 1535/95

Hon'bla Shri A.V.Haridasan, Vica~Chairman(J)
Hon'bla Shri R.K.Ahooja, Fambar(A)

Y New Dalhi, this 22nd day of Saptambar, 1995

Shri Guru Narain Mishra

s/o Shri Lalta Prasad Mishra

r/o Qr. No.11, CePewsDeInquiry Office

Sector-111, Pushp Vihar

NEwW 0cLHl - 110 017. XX Applicant

(By Shri Sohan Lal, Advocate)
Varsus
Union of India through

1« Tha Sacratary
Ministry of Urban Desvelopment
Nirman Bhawan .
Ncw UELHI - 110 011.

" 2. The Director Ganaral of Works
Central Public Works Daepartmant
Nirman Bhawan
NEW DELHI - 110 O011.

3. Tha Supdtg. Enginser
Delhi Caentral Circlae-VIII
CoePo e 9 Re KePuram
Sena Bhawan
NSW ODELHI - 110 066. cos Raspondants

.

(B8y Shri B.Lal, Advocats)
O RDEZR (Oral)
"Hon'blae 3hri A.V.Haridasan, Vice-Chairman(J)
The applicant who was Assistant Znginaar undar
a| tha sacond raspondant was placad undar suspansion by
ordar dated 19.4.1990 as an invastigation against
him for a criminal offanca Qas panding. Ha was
sarvad with a memorandum of chargs on 12.4.1891.
Aftar tha inquiry tha Inquiry Officar on 21.9.1994
submittad a raport sxongrating tha applicant of thes
chargsase. Tha disciplinary authority sant a copy of
tha raport to the applicant but has not yat issuad
a Pinal ordar. Apprahanding that tha disciplinary
authority would be informed by tha report of ths Central
Vigilanca Commission tha applicant has filad this
application for a diraction to tha raspondants to

axonarata tha applicant of the chargas on
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thalnapomt; of tha Inquiry OffPicar, and without
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Considaring the advicas of ths Cantral Vigilancs
Comm;ssion and to pay tha applicant full back Wagas
For ths pariod during which tha applicant was

kapt undar suspansion.

2, Shri d.Lal appsarad for tha rasponaantse.
Shri Lal under instructions from tha Dapartmsntal
Raprssantativa statsd that a final ordar in thg
disciplinary procesdings would ba pPassad within a
pariod of two monthse. Than the lsarnad counssl
for tha applicant statasd that ths application may
be disposad of with a dirsction to issus 4 Final
ordsr in tha dgpartmantal Procasdings within rwo
months, The learnsd counsal for ths raspondants

also agrsad.

3 In ths rasult, ths application is finally
dispossd of at tha admission staga dirscting tha
Taspondents to pass final ordsr in the disciplinary
procaadings initiatad against tha applicant by
mamorandum of chargas datsd 12.4.1991 within a3
Period of two months from ths dats of communication

of a copy of this ordar. Thers is no ordar ;s

to costse.
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